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 FErti.izER  (MovEMENT  CONTROL)
 AMENDMENT  ORDER,  1978  AND  ANNUAL
 Report  or  DEVELOPMENT  COUNCIL  FOR

 Sucar  Inpustry  ror  1977-78

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  BHANU
 PRATAP  SINGH):  1  beg  to  lay  on

 the  Table: —

 (1)  A  copy  of  the  Fertiliser
 (Movement  Control)  Amendment
 Order,  1978  (Hindi  and  English
 versions)  published  in  Notification
 No.  G.S.R,  556(E)  in  Gazette  of
 India  dated  the  17th  November,
 1978,  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  1955.  [Placed  in  Library.  See
 No.  LT-3230/79}.

 (2)  A  copy  of  the  Annual  Report
 (Hindi  and  English  versions)  of  the
 Development  Council  for  Sugar
 Industry  for  the  year  1977-78,  under
 sub-section  (4)  pf  section  7  of  the
 Industries  (Development  and  Re-
 gulation)  Act  1951.  [Placed  in  Lib-
 rary.  See  No,  LT-3231/79}.

 «NOTIFICATIONS  UNDER  Customs  0
 1962,  CrenTRAL  Excise  Russ,  1944,
 CENTRAL  Excise  (16TH  कैश.)  RULES

 1978,  ETc.  ETC.

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAH):  1  heg  to  lay
 on  the  Table: —

 (1)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  section  159  of  the  Cus-
 toms  Act,  1962:—

 (i)  G.S.R.  581(E),  published  in
 Gazette  of  India  dated  the  18th
 December,  1978  together  with  an  ex-
 planatory  memorandum  regarding
 Fevised  rate  of  exchange  for  conver-
 sion  of  Austrian  Schilling  into  In-
 dian  currency  or  vice-versa.

 (ii)  G.S.R,  588(E),  publisheq  in
 Gazette  of  India  dated  the  22nd
 December,  1978  with  an  explanatory
 Memorandum  regarding  revised
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 rate  of  exchange  for  conversion  of
 Pound  Sterling  into  Indian  currency
 or  vice-versa.

 (iii)  G.S.R.  591(E)  and  592(E)
 published  in  Gazette  of  India  dated
 the  26th  December,  1978  together
 with  an  explanatory  memorandum
 regarding  reduction  of  import  duty
 on  certain  equipments  for  &uto-
 mobile  industry.

 (iv)  G.S.R.  593(E)  published  in
 Gazette  of  India  dated  the  26th
 December,  1978  together  with  an
 explanatory  memorandum  regarding
 revision  of  import  duty  on  parts
 made  on  ferrite  which  are  compo-
 nent  parts  of  transformers  and  in-
 ductors.

 (v)  G.S.R.  602(E)  published  in
 Gazette  of  India  dategq  the  30th
 December,  1978  together  with  an
 explanatory  memorandum  regarding
 revision  of  the  definition  of  ‘package
 tea”.

 (vi)  G.S.R.  1(E)  published  in
 Gezette  of  India  dated  the  15  Janu-
 ary,  1979,  together  with  an  explana-
 tory  memorandum  regarding  rate  of
 exchange  for  conversion  of  certain
 foreign  currencies  into  Indian  cur-
 renev  or  vice-versa,

 (vii)  GSR.  22(E)  and  23(E)
 published  in  Gazette  of  India  dated
 the  9th  January,  1979,  together  with
 an  explanatory  memorandum  re-
 garding  exemption  in  export  duty  on
 certain  varieties  of  raw  cotton.

 (viii)  G.S.R.  29(E)  ang  30(E)  pub-
 lished  in  Gazette  of  India  dated  the
 18th  January,  1979  together  with  an
 explanatory  memorandum  regarding
 reduction  of  import  duty  on  tea  bag
 machines.

 (ix)  GS.R.  46(E)  published  in
 Gazette  of  India  deted  the  27th
 January,  1979  together  with  an  ex-
 planatory  memorandum  regarding
 exemption  from  export  duty  on
 Steatite  (Talc).

 (x)  G.S.R.  53(E)  ‘and  54(E)  pub-
 lished  in  Gazette  of  India  dated  the
 ist  January,  1979  together  with  an
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 explanatory  memorandum  regarding
 reduction  of  import  duty  on  cellu-
 lose  acet&te  sheets/strips.
 [Placed  in  Library.  See  No.  LT-
 3232/79).

 (2)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  issued  under  the  Central  Ex-
 cise  Rules,  1944:—

 (i)  G.'S.R.  6(E)  to  8(E)  published
 in  Gazette  of  India  dated  the  Ist
 January,  1979,  together  with  an  ex-
 planatory  memorandum  regarding
 exemption  of  Khandsari  from  full
 excise  duty.

 Gi)  G.S.R.  10(E)  publisheq  in
 Gazette  of  India  dated  the  4th  Janu-
 ary,  1979,  together  with  an  expla-
 natory  memorandum  regarding
 exemption  of  Furance  01  and  Liqui-
 fied  Petroleum  Gas  brought  into
 Khandla  Free  Trade  Zone  from
 excise  duty.

 (iii)  G.S.R.  33(E)  published  in
 Gaztte  of  India  dated  the  6th
 January,  1979  together  with  an  ex-
 planatory  memorandum  empowering
 Assistant  Collector  of  Central  Excise
 to  satisfy  himself  about  the  condi-
 tion  relating  to  intended  use  of
 caprolactum  for  prodiction  of
 polyamide  (nylon)  yarn.

 (iv)  G.S.R.  39  and  40  published
 in  Gazette  of  India  dated  the  13th
 January,  1979  together  with  an  ex-
 planatory  memorandum  empowering
 Assistant  Collector  of  Central  Ex-
 cise  to  satisfy  himself  as  to  the  in-
 tended  use  of  the  exciseable  goods
 in  the  specified  industrial  processes.
 [Placed  in  Library.  See  No,  LT-
 3233/79).

 (3)  A  copy  of  the  Central  Excise
 (Sixteenth  Amendment)  Rules,  1978
 (Hindi  ang  English  versions)  publish-

 ed  in  Natification  No.  G.S.R.  597(E)  in
 Gazette  of  India  dated  the  28th  Decem-
 ber,  1978,  under  section  38  of  the
 Central  Excises  and  Salt  Act,  1944.
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 [Placed  in  Library.  See  No.  LT-3234/
 79).

 (4)  A  copy  of  the  Smugglers  and
 Foreign  Exchange  Manipulators  (Ap-
 pellate  Tribunal  for  Forfeited  Property)
 Amendment  Rules,  1978,  (Hindi  and
 English  versions)  published  in  Noti-
 fication  No.  3.0.  27(E)  jn  Gazette  of
 India  dated  the  13th  January,  1979,
 under  sub-section  (3)  of  section  26  of
 the  Smugglers  and  Foreign  Exchange
 Manipulators  (Forfeiture  of  Property)
 Act,  1976.  [Placed  in  Library.  See
 No.  LT:  3235/79).  ः

 (5)  (i)  A  copy  of  the  Gold  Con-
 trol  (Forms,  Fees  and  Miscellane-
 ous  Matters)  Third  Amendment
 Rules,  1978  (Hindi  and  English
 versions)  published  in  Notification
 No.  50.  636(E)  in  Gazette  of  India
 dated  the  7th  November,  1978  under
 sub-section  (3)  of  section  114  of
 the  Gold  (Control)  Act,  1968.

 (ii)  A  statement  (Hindi  and
 English  versions)  showing  reasons
 for  delay  in  laying  above  Notifica- tion.
 (Placed  in  Library.  See  No.  LT-
 3236/79}.  6

 (6)  A  copy  of  the  General  Insurance
 (Rationalisation  of  Pay  Scales  arid
 Other  Conditions  of  Service  of  Offi-
 cers)  Fourth  Amendment  Scheme,
 1978,  (Hindi  and  English  versions)
 published  in  Notification  No.  3.0.  5  in
 Gazette  of  India  dated  the  @th  Janu-
 ary,  1979,  under  section  17  of  the
 General  Insurance  Business  (Nationa-
 lisation)  Act,  1972.  [Placed  in  Library.
 See  No,  LT-3237/79].

 (7)  A  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (3)  of

 a
 7  of  the  Customs  Tariff  Act,

 qT  —

 (i)  G.S.R.  21(E)  publisheq  in
 Gazette  of  India  dated  the  9th
 January,  1979  together  with  an  ex-
 planatory  memorandum  regarding
 increase  in  export  duty  on  raw
 Cotton.
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 (i)  G.S.R.  84(E)  published  in
 Gazette  of  India  dated  the  20th

 January,  1979  together  with  an  ex-
 planatory  memorandum  regarding

 ‘imposition  of  export  duty  on  tur-
 meric,

 [Placed  in  Library.  See  No.  LT-

 3238/79}.

 12.52  hrs.

 RAILWAY  CONVENTION
 COMMITTEE

 FirtH  Report

 SHRI  KRISHAN  KANT  (Chandi-
 garh):  I  beg  to  present  the  Fifth  Re-

 port  (Hindi  and  English  versions)  of

 the  Railway  Convention  Committee  on
 ‘Rate  of  Dividend  for  1978-79  and
 and  1979-80  and  other  Ancillary
 Matters’.

 SUGAR  UNDERTAKINGS  (TAKING
 OVER  OF  MANAGEMENT)  AMEND-

 MENT  BILL*

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI  SURJIT
 SINGH  BARNAI.A):  I  9९४  to  move

 for  leave  to  introduce  a  Bill  to  amend

 the  Sugar  Undertakings  (Takirg
 Over  of  Management)  Act,  1978.

 MR.  SPEAKER:  The  question  is:
 “That  leave  be  granted  to  intro-

 duce  a  Bill  to  amend  the  Sugar  Un-

 dertakings  (Taking  Over  of  Mana-

 gement)  Act,  1978",

 The  motion  was  adopted.

 SHRI  SURJIT  SINGH  BARNALA:  1

 introduce  the  Bill.

 *Published  in  Gazette  of  India
 dated  19-2-79.
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 STATEMENT  RE:  SUGAR  '  UNDER-
 TAKINGS  {TAKING  VER  OF

 MANAGEMENT)  AMENDMENT
 ORDINANCE

 THE  MINISTER  OF  AGRICULTURE
 AND  IRRIGATION  (SHRI.  SURJIT
 SINGH  BARNALA):  I  beg  to  lay  on
 the  Table  an  explanatory  statement

 (Hindi  and  English  versions)  g:ving
 reasons  for  immediate  legislation  by
 the  Sugar  Undertakings  (Taking  Over
 of  Management)  Amendment  Ordi-

 nance,  1979.

 WORKING  JOURNALISTS  AND
 OTHER  NEWSPAPER  EMPLOYEES

 (CONDITIONS  OF  SERVICE)  AND
 MISCELLANEOUS  PROVISIONS

 (AMENDMENT)  BILL*

 THE  MINISTER  OF  PARLIAMEN-
 TARY  AFFAIRS  AND  LABOUR

 (SHRI  RAVINDRA  VARMA):  I  beg
 to  move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Working  Journa-

 lists  and  Other  Newspaper  Emplove:s
 (Conditions  of  Service)  and  Miscel-

 laneous  Provisions  Act,  1955.

 MR.  SPEAKER:  The  question  is:

 “That  leave  be  granted  to  intro-

 duce  a  Bill  further  to  amend  the

 Working  Journalists  ang  Other

 Newspaper  Emplovees  (Conditions
 of  Service)  and  Miscellaneous  Provi-

 sions  Act,  1955”.

 The  motion  was  adopted.

 SHRI  RAVINDRA  VARMA:  1

 introduce  the  Bill.

 Extraordinary,  Part  II,  section  2,


